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Title: Further discussion on the motion for consideration of the Indian Medical Council (Amendment) Bill, 2012 moved by
Shri Ghulam Nabi Azad on 4th May, 2012.

MR. CHAIRMAN : Item No. 12. Dr. P. Venugopal to continue.

DR. P. VENUGOPAL (TIRUVALLUR): Mr. Chairman, Sir, the decisions of Medical Council of India are quite surprising at
times. We have news about approval being given to private medical colleges very quickly but when it comes to Government
medical colleges, a lot of hurdles are put and sometimes a year is wasted.

The Tamil Nadu Government has provided all the required infrastructure for opening a new medical college in Sivaganga.
But it is yet to get the approval of the MCI. I would appeal to the hon. Minister that the MCI may be instructed not to treat
Government medical colleges like private colleges. That is because all the seats in the Government medical colleges go to
deserving and meritorious students of the society. Such students who receive medical education without paying capitation
fees, exorbitant and tuition fees pass out and become outstanding doctors with the commitment to serve the society that
gave them quality education.

I am not saying that there should be a compromise on the requirements of infrastructure but I am only driving home the
point that the Government medical colleges should be given priority as State Governments are capable of making up small
deficiencies quickly.

Hon. Chairman, Sir, I want to share my views with hon. Members regarding the MCI Act. Medical Council Rules were
framed in 1956. As per the 1956 Act, a minimum of three members represented each State — one State nominee in
consultation with the Central Government, one from each university, and one elected among the doctors in the State. The
present MCI has seven members. Only one of them is from South India. It is noteworthy that 75 per cent of medical
colleges are situated in South India. How can seven unelected members who do not represent the States and who are from
elite hospitals, guide and conduct the medical education sector for the entire country.

The members are competent but their competence is in their respective field and they are super specialists. How will the
members be able to spread knowledge and ensure rural medical care? We should have instead taken the Act of 1956 and
modified it to enable democratic functioning with proper representation to the States rather than entrust it to the
undemocratic, centrally-sponsored MCI.

Now, let us turn our attention to the National Commission for Human Resources for Health. This Health Commission will
have one Chairman who need not be a medical doctor. It also consists of four full-time members, out of which only one will
be a medical doctor and other three could be non-doctors. Out of eight part-time members, only one would be a medical
doctor and the rest seven could be non-doctors.

All these members would be selected by the Centre and the States have no role to play. The composition of the Council is
such that only two or three out of the total 13 persons would be doctors and all others will compulsorily be non-doctors.
How could they guide the medical education in the entire country? How will the other countries recognize the degrees
awarded and approved by this body? For example, will the British Medical Council recognize the degrees approved by this
body? This will create a situation wherein people who have never been exposed to medical education would be deciding on
medical issues. This Bill is totally flawed and should be scrapped in toto.

Instead, the revised version of the original 1956 Indian Medical Council Bill giving suitable representation to each State
should be brought in. It is obvious that three out of seven MCI members are cardiologists and five out of seven from the
private hospitals. They are currently working as specialists in their own hospitals. How can these unelected, private
hospital-oriented super specialists who have no connection with any of the State Government hospitals where majority of
Indians go, decide on medical education?

Hence, this Bill is trying to thrust these Central Government nominees into the MCI Board once more and this should be
rejected.

With these words, I conclude.



SHRIMATI MANEKA GANDHI (AONLA): Sir, it is really important that this House understands the importance of the MCIL.
The current Minister's predecessor had made it his ultimate goal to take over the MCI because he realized that it had
turned into a cash cow.

We opposed him in the Standing Committee of which Shri A.K. Antony was a Minister for five years. There was a
unanimous resolution by every Member in the Standing Committee of every Party, that the MCI should not be taken over by
the Government. As soon as this Government came and this Minister came, they took over the MCI, under the excuse that
it would only be there for six months and then, they would give it back to an elected body, but it is now entering its third
year.

The Minister said that he was taking it over on the grounds that there was an allegation of Rs.2 crore malfeasance. He
promised that there would be total transparency. My remarks today would point out what transparency that has taken
place in the last two years.

Permissions for under-graduate and post-graduate courses have been given by the Board of Governors of MCI in spite of
many deficiencies observed in the assessment reports in assessments carried out by the assessors appointed by the BOG
itself. This shows utter disregard for regulatory function with which it was entrusted.

In the cases of colleges which were found to have employed teachers with fake and forged certificates, regulations
prescribe that such colleges should not be considered for granting permission for two academic years or for permitting
post-graduate courses. However, contrary to the specific punitive measures provided under the regulations, permissions
have been granted for MBBS courses and in some cases, even post-graduate courses have been permitted. Rather than
using this power judiciously, the BOG has granted permission to many institutes even when the assessment reports of the
assessment team appointed by the BOG itself had reported several deficiencies in their assessment reports, totally
negating the basic function of the MCI to maintain the quality of medical education or produce good doctors.

Sir, the CBI had also conducted inspections of its own in several institutes for which it had received complaints. In their
inspections, they had found many cases of irregularities in respect of teaching faculty and clinical material. It had found
teaching faculty who had submitted fake and forged certificates or who were present only on the day of inspection. It had
found fudging of data pertaining to clinical material by the management of these institutes. It had also observed inadequacy
of clinical material. In some institutes deficiency of infrastructure was also found. It had meticulously gathered evidence in
respect of as many as ten institutes and submitted the same to the MCI. These are the institutes:

1. Index Medical College, Indore

2. KPC Medical College, Kolkata

3. Rohilkhand Medical College, Bareilly

4. Sri Ram Murti Smarak Institute, Bareilly

5. Muzaffarnagar Medical College, Muzaffarnagar
6. Teerthankar Medical College, Muradabad

7. Guru Ram Rai Medical College , Dehradun

8. Kalinga Institute of Medical Sciences, Bhubaneswar
9. Bhaskar Medical College, Hyderabad
10.Adhiparashakti Medical College, Melmaruvarthur
11.Mamta Medical College, Khammam

12.Ulhas Patil Medical College, Jalagaon

13.New Medical College at Walyar, Kerala

14.New Medical College at Kalapa

15.Sri Venkateswar Medical College, Puducherry



16.Geetanjali Medical College, Udaypur
17.Azeeza Medical College, Kollam

As these institutes were found to have employed teachers with fake and forged certificates with evidence provided by
the CBI, the provision of Section 8(3)(1)(d) of Establishment of Medical College Regulations debarring them for a period of
two years is clearly attracted. In one case the CVC had also recommended action. No action has been taken against these
colleges. In total disregard, they have been given permission to admit a fresh batch of students. This matter of granting
permission to those colleges against whom the CBI had filed FIRs and had found gross deficiencies during the inspections
conducted by them, which should have been debarred, requires thorough investigation. I would request this House to
unanimously ask for a CBI investigation into the Board of Governors and the Ministry. The previous Minister had been
charge-sheeted for corruption, doing the same thing with these medical colleges. This is simply an extension, in fact an
increase of corruption.

Sir, let me now evaluate the performance of the Board of Governors who have been vested with the powers of the
Central Government in the matter of permissions of the medical colleges and various undergraduates and postgraduate
courses. Let me inform this House that the Board of Governors due to its incompetence and inefficiency has only managed
to destroy a system created and nurtured over a period of so many decades and which was working fairly well.

A lot of procedural irregularities have been committed in evaluating applications for undergraduate and postgraduate
courses. In some cases, the decisions which are conveyed to the institutes are contrary to those taken by the BOG, still no
action to rectify the errors is taken. Evaluation of assessment of the institute for MBBS courses, which is a must for
applicants of postgraduate courses as is prescribed in the Regulations, has not been carried out.

To the best of my knowledge 2000 applications for various PG courses for the academic year 2012-13 were received by
the MCI till May, 2011. In this regard the hon. Supreme Court has issued a direction in Mridul Dhar case that the prescribed
time schedules have to be strictly adhered to by all authorities and if any authority fails to do so, he would be personally
liable. But so thick skinned is this BOG that it does not even care about this direction of the hon. Supreme Court.

Knowing fully well about the time schedule and the volume of work, the BOG should have planned to execute the task of
deciding upon the applications of PG courses in such a manner so that the deadline prescribed by the Regulations - that is

315t of January for recommendation by MCI and 28t February for final decision by the BOG - should be met. However, it
slept over it for five months. The assessment process only began in the month of December, 2011 knowing that the last

date was the 315t of January, 2012. When BOG realised that due to their inefficiency, ineffective handling the deadline could
not be met, it requested the Central Government to extend the deadline. The Central Government, of course, obliged - after
all it is their own hand-picked MCI for reasons best known to the entire House — and obligingly extended the last date to

315t March without taking any permission from the Supreme Court. It also made a stipulation that MCI would give wide
publicity of this extension of deadline. Instead of doing that the Board of Governors simply confined the decision to itself. It
is only when the hon. High Court passed strictures on the current MCI for not following the Government direction, that
publicity was given.

While all this drama was going on, the process of deciding upon the applications for postgraduate courses moved at a
snail's pace and the momentum of process was not expedited at all. However, it is well known adage that time and tide
wait for none. The BOG did not take any decision in practically all cases till last week of March, 2012. When they observed
that time is slipping out of their hands, instead of taking any remedial measures, only put a general circular on MCI's

website that those institutes whose applications have been rejected should remain present in the office of MCI on 26% and

27t March, 2012 for representation. Even at this point, most institutes had not received any communication at all and they
were in total darkness about the fate of their applications. Under these circumstances, some institutes were asked to

submit their presentations as late as 28t & 29t March, 2012 just to give a sham hearing — my hon. colleagues, a sham
hearing— so that they could be rejected or accepted for reasons that have nothing to do with producing good doctors. No
effective opportunity was given to these institutes for compliance verification. All this sequence just demonstrated how
mockery has been made of an entire system by the present BOG.

Sir, I have also learnt that BOG had rejected more than 100 applications on the last date, that is, 31 St March; not only that,
when it was realized that BOG had forgotten to decide upon a number of applications, a special meeting was called on 3

April, 2012 after the last date was over on 315t March, 2012 in total violation of Regulations and directions of the Supreme
Court. And, these decisions have been communicated to the institutes with a date of decision and despatch, backdated



illegally as 31t March, 2012. This is a clear case of cheating which was not expected from Government regulatory body.

I have also been informed that even after doing all this jugglery, in about 30 to 40 cases, no assessment has been carried
out at all because BOG has forgotten about these applications. This has enabled these institutes to approach hon. courts
and get "deemed permissions" as per provisions of Indian Medical Council Act.

Sir, let me bring to the attention of the Members that the situation is equally dismal for the undergraduate courses as well,
and the same story of inefficiency and callousness would be repeated. As per the prescribed Regulations, the first

assessment has to be completed by 15th December and the institutes are required to submit request for permission by 15t

February. The last date for making recommendations of MCI is 15t May and last date for taking final decision is 15t June.
These are the directions of the Supreme Court.

MR. CHAIRMAN: Please conclude now.

SHRIMATI MANEKA GANDHI: However, I have learnt that about 200 assessments are still pending. No decision in respect
of even one college has been taken by BOG. No decision has been communicated to the institutes where assessment has
been completed before four months even.

As a matter of fact, as my narration has shown it is a continuing saga of taking decisions contrary to Regulations, violating
the orders of the highest court of the land, and breaching blatantly the trust and faith posed by the Government of India in
nominating them to the august offices at the cost of super-session of a representative body. This reflects upon the
incompetence and inefficiency of the present BOG that the Minister is planning to extend. Has he done a good deed? We all
know and I will say this clearly that medical colleges are asked for betweenx. This is the reason that why acceptances and
rejections are given. ...(Interruptions)

SHRI GHULAM NABI AZAD: You cannot say this unless you have to substantiate it. You cannot make wild allegations. As a
Minister, I can say that not even one person in the country will say that he has been permitted to enter into my house with
a gift or just to wish me. Nobody has been permitted in the last three years. I am the first Minister in the Government of
India, who has said on the website that if any person on behalf of the Minister or on behalf of the Ministry or on behalf of
the BOG comes...(Interruptions)

MR. CHAIRMAN: Nothing else will go on record.
(Interruptions)*

SHRI GHULAM NABI AZAD: This is not done. You cannot do whatever you think. You cannot criticize...(Interruptions). It is
because those who did not get permission, they approached you and made all types of allegations.

MR. CHAIRMAN: Please wind up. It should not go on record.
(Interruptions)*

SHRI GHULAM NABI AZAD: Earlier, they used to pay money; now no money is taken. Their applications are rejected. They
just rush to them and get the pairivi.

MR. CHAIRMAN: The allegation will not go on record. Nothing else will go on record.
(Interruptions )+

SHRI GHULAM NABI AZAD: You go to our website. It is written there that if anybody approaches MCI, they should
immediately telephone at such and such number. You open the website and see...(Interruptions)

SHRIMATI MANEKA GANDHI: Sir, I have been interrupted. The BoG has broken every rule going and yet, you are asking for
an extension. What does that mean?

SHRI GHULAM NABI AZAD: It is because they have opened ...(Interruptions)
SHRIMATI MANEKA GANDHI: But it is your BoG ...(Interruptions)

MR. CHAIRMAN: Please wind up now. You have made your point. Please cooperate with the Chair. Nothing will go on
record.

(Interruptions)*



SHRIMATI MANEKA GANDHI: How is it that the CBI inspected colleges that were supposed to be closed down? They have
been given extension and have been allowed to do whatever they want? Obviously, there is money involved. You have
made an allegation of Rs.2 crore against the previous MCI. I am saying that this will be 2G again. So, I would demand a CBI
investigation into the working of the BoG...(Interruptions)

MR. CHAIRMAN: No allegation without proof should go on record. This will not go on record.
(Interruptions) €/ *

MR. CHAIRMAN: Hon. Members, no cross talks please. I would request the hon. Minister not to react.

Nothing will go on record.

(Interruptions)*

SHRI ADHIR CHOWDHURY (BAHARAMPUR): Sir, I rise to support the amendment Bill under the nomenclature — Indian
Medical Council (Amendment) Bill, 2012, moved by the hon. Minister, Shri Ghulam Nabi Azad, who has been striving hard
during his tenure to make a significant change. Right now, we are also experiencing that in the total health sector of our
country. He must be appreciated lavishly by all the Members of this House.

Sir, it is evident from the Bill itself that it is not so significant a Bill which calls for or merits so much furore in this House.
We should not make a mountain out of a mole hill only to score political brownie points here and there. Who was the
former incumbent of MCI? It needs to be acknowledged. Who was promoted and who was supported by whom? The former
incumbent was a corrupt-person and it has been established. Thereafter, the former MCI was dissolved lock, stock and
barrel by an order of the President. Everybody knows it. I do not know why some of our colleagues are shedding tears for
that corrupt person who happened to be the former incumbent of MCI and he was removed. It is established who were
hand-in-glove with the former Chairman of MCI and that has been further established by their vague arguments made here
in this House.

Again I would like to draw the attention of this House and ask who is that legal luminary of this country giving legal support
to the most corrupt-person in the health sector.

13.00 hrs
Who is that person? That person is a legal luminary and is known by the name...(Interruptions)
MR. CHAIRMAN: The name may be deleted.

SHRI ADHIR CHOWDHURY: He has been giving legal support to a person who has been indicted so severelya€]
(Interruptions)

MR. CHAIRMAN: Hon. Members, I have already instructed to delete the name from the proceedings.
...(Interruptions)

MR. CHAIRMAN: Hon. Member, you please take your seat. Please do not disturb the proceedings. I have already instructed
to delete the name.

Nothing, except the speech of Shri Adhir Chowdhury, will go on record.
(Interruptions)*

SHRI ADHIR CHOWDHURY : Sir, charity should begin at home and we are not ready to listen to the scriptures of, so called
pseudo, religious persons.

13.02 hrs (Dr. M. Thambidurai in the Chair)

Sir, in this Bill, it has been distinctly stated that the objective of the Bill is to only extend the tenure of Board of Governors
from two years to three years...(Interruptions) This is the simple objective of this Bill...(Interruptions) It is because the
amendment that had been brought forward earlier has been superceded by this amendment...(Interruptions)



MR. CHAIRMAN: Please maintain order in the House. Nothing, except the speech of Shri Adhir Chowdhury, will go on
record.

(Interruptions)*
MR. CHAIRMAN: Hon. Members, please do not interrupt.
SHRI ADHIR CHOWDHURY: The reason behind it ...(Interruptions) Dr. Ram Chandra Dome became...(Interruptions)
MR. CHAIRMAN: Please do not make comments about personal things. This will not go on record.
(Interruptions)*
MR. CHAIRMAN: Shri Chowdhury, please address the Chair.

SHRI ADHIR CHOWDHURY: Sir, in the amendment itself it has been stated that as the entire process for enacting the
proposed legislation to set up a National Commission for Human Resources for Health will take some more time and the
term of the Board of Governors constituted under the Indian Medical Council Act, 1956 as amended by the Indian Medical

Council (Amendment) Act, 2011 is coming to an end on 14t May, 2012, immediate action is required to be taken.

The argument is self-explanatory and the objective of the Government is made amply clear. MCI was an elected body and it
should be kept in the same status. But due to administrative expediency some sort of measures are being initiated.
Everybody knows that MCI was constituted in the year 1933 and MCI itself has been undergoing various modifications in
the subsequent years. In the subsequent years, a number of modifications have been done to consolidate the MCI as an
institution. Therefore, it does not hear any merit that the Government is trying to hide something, or the Government is
going against the democratic process of MCI. Already, the Bill has been introducedn in the Rajya Sabha with a view to
trifurcating the regulatory functions amongst the separate bodies, such as National Board for Health Education, National
Evaluation and Assessment Committee and the National Council with a mandate to prescribe minimum standards for health
education, developing and maintaining a system of accreditation of health education institutes and /nter-alia ensure ethical
standards amongst medical professionals respectively.

Then, what is the content of the Bill? The Bill clearly indicates that the Government is going to have a comprehensive
and holistic approach towards the health sector to prevent further corruption taking place. Not only that, through this Bill,
the Government is trying to restore the credibility of MCI as it is proposed that the Medical Council of India, Dental Council
of India, Nurse Council of India, Pharma Council of India, etc. will all be subsumed under this overarching regulatory body.

Sir, out of the debate, I am taking advantage to draw the attention of the hon. Minister that in West Bengal, there is
a district called Murshidabad which is recognized as a backward district in the country. It is not only a backward district but
also the highest Muslim concentration in India remains in Murshidabad. Till date, out of 640 districts, you are having
medical colleges only in 197 districts in the country. But so far as Murshidabad is concerned, the headquarter Berhampore
was given an opportunity for setting up a medical college. It was approved by the Government. It got a nod from the
Ministry of Health but in the later stage, after having done the spade work, everything got stuck up. The entire population
of my district and the neighbouring district is waiting to be benefited through this medical college in Berhampore.

Therefore, T would urge upon you to take necessary action to set up a medical college as early as possible because
in my neighbouring district, Malda, in spite of not having adequate infrastructure, a medical college has been awarded. I
have no reservation for a medical college being set up in my neighbouring district. But in sofaras Murshidabad is concerned,
in spite of having all kinds of infrastructural facilities, including the requisite staff and doctors, it is still lacking the required
letter of permission from the Ministry.

The Minister of State for Health, Shri Sudip Bandyopadhyay happens to be a native from the city of Berhampore. So, 1
would urge upon you to please expedite the setting up of a medical college in my district, Murshidabad.

With these words, I support the Bill and I thank you.

MR. CHAIRMAN: There shall be no lunch hour of the House. We may continue with the debate now.
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SHRI NAMA NAGESWARA RAO (KHAMMAM): Sir, I thank you for giving me this opportunity to speak.

When the hon. Minister made an amendment on this issue, he had clearly stated that this will be only for one year. The

Ordinance dated 15t May, 2001 was suspended and the Medical Council of India was replaced with a hand-picked
nominated Board of Governors initially during that one year. It is an ag-hoc body. When the Ordinance came before the
Parliament by way of an amendment regarding the Indian Medical Council, the hon. Minister had given an assurance in this
House that the nominated Board of Governors will be for only one year. That one year is already over and the second year
is also over. Now the Minister is trying for an extension of one more year.

I want to know from the hon. Minister as to why he is not constituting the MCI even after two years even though he
assured that it will be done after one year, the MCI represents entire India. But this nominated body, which has seven



members, is not representative of the whole of India. So, knowing this fact, why is the Minister going on seeking extensions
from time to time? The Minister has to answer this question very clearly. He has to tell this House very clearly as to why
this is happening.

The second point is after this body came into existence, a lot of scams have come to our notice, in the last one or two
years. Mr. Chairman, through you I want to hand over this book to the Minister. This is very important. Minister also might
have received this book because almost all the Members have received this book. ...(Interruptions)

The Minister has to tell why all these things are happening. When all these things are happening, what is the Government
doing? A Member who spoke from that side said that the former Chairman of the MCI was corrupt. The person was corrupt.
That happened when your Government was in power, in UPA I and UPA II. These things happened during those years. So,
this is the failure of this Government. When a person is corrupt, why do you want to scrap the entire system? You are
scrapping the entire system. As you have scrapped this system, there is no representation for the entire country. Through
the Chairman, we demand that the MCI should be constituted immediately. It is because this system has failed. A lot of
allegations have been made. In the medical colleges also a lot of problems are going on. Knowing well that the MCI is not
there, people are taking advantage.

This Governing Body is creating a lot of problems. This should be sorted out. I want to raise one more point. zey TP
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With these words, I am opposing this Bill. The MCI should be constituted immediately. This is anti-democratic.
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BIeId 3 ST 3T 3, 3A Dal oI 2 o omse, ad 2013 3 amse, 2014 3 snsg, spft adf oo & 10 SeIE o 8 S 3 3a% gur T fere
St &) 700 ciistl & sidist 3 10 st eiter a1t &) 800 ds 8 cliell I sl Sl 8 b gAY 3RUAIC 31 SIsy; d ®éd & b ucel 3 A8l 3 &,
G2 [ep suAIet 3 SIY| d BAIX Al D2 D& & [eb Io8iol wal & oo ad 2013 3 airsw, cifdbol &3 ok 8 fob angatt s dierdt 3 gi-ar ot
3 913 SIIE| B I A BIel 3| 3 SIaci I et DI gfef HA DIWI? 3RUATr! 9 A5 DI Dt 3

B2 ASUPRYR 31 Up ffpwl AfSDel DBicksl &) T8l RIS 91 Slol U2 IS elol {1 SIT &) G Ucall AfSDel Dictst 9 SHilel U2 ds efor &
SIII 3| T SIAc2 gcoll b del oD AP Sellsl DWN? $A A3 IRl Sellel apl? 9l 3 Rifcpraa @1 Sil 81T 3, 3 W2 3 30l URI R AlSToll
&) 3o wurtlans &t ordl JereT 23T & Sl UGES-feRars o Sasid i ool SIaci of ol srudret & o, Is b ooft, uers & oo, cars
Pl @dtt, setrer I wefl, DA &t Bol, & Sllololl S 8| Scel frorel Joial 3, cifdpol IADI TR0 BleT 8| A 31 SIacd DI Dol &, a8 BA g
8ol S8R ¢ AR SRAGT §RI BIeT &) I8l WIBol SCllD ¢ BD ¢lRd Dl MG b fe18 v siae? &) dlol cira &l SIEIct &) Sid v eIrRa &l 3! &
fo1e v SIac? BT Al @RI SAslE 3l el cliell P fo1e v SIace Bloll a3 MU sl Ufef HA B Sl 4 i sols 314 Afdpe Bicrst
@ fe1u ol o Sl 28 &) YRIol SIdIol & 3RUAIC €6 ofdl 28 &) 11 selih i Afsdel wictst Ol s &, a8l AfSwel Dictst DI sAslA TRl olal
garr?...(=aaeier)

MR. CHAIRMAN: Dr. Singh, please wind up.

3t. gder yr6 Ris: 2ifderer I fesidero ®r yraarel fdvar sri & oo a1 AMerctl, uoboreicll doas clisll @l A9 AgferRIa ol 3R serrds o
SIac?, ARSI BICST AT SRUAIT oldl 3, T8l b 18 ITPR of Dial 2 difersft sRcTemz &1 2, 3o a8 Sioton ara ... (aemer) 3RS 3 85



oI &t MKt 3, U UF, RIS 3 2 BAS bl MK 3, UPb vad, Telele i 2 BAs bl [t 3, v v [fer & st 10 s 3 sz
T8l U U 3| 3D AR AE & [ 10 B3 &t smardt I fo1e v wea, 85 cira &t siardt & fore off v wad siiz 2 adks &t smard & forw st
U UFA 3| 31U Dlot A uierft acnr 23 3? KR 3 oa A oo uia oA =il o1dl ot anfde? ... (xiaeior)

MR. CHAIRMAN: Next, Shri Nripendra Nath Roy.
3t wgd9r Y6 Ris: 4 A6 A6 et 301 3 9 ... (@) 3 el ad W B2 B G| .. (Iaet)
MR. CHAIRMAN: He will reply to this issue in his answer.

€| (caguren)

3f. Jgder gare Ris: & uia v Bl @ B2 @ g ...(RMaHel) ASUBYR AfSDel DIcisl 3RUAIC, G0N AfSDel DICTS] RUAIC, HBITYR
ARSI DICIST IJFUAICT, SR ATSDHT DIcIST FUAICT, SSHIMSTHTA UCHIl 3MfG Msft 32UAT! DBl Pog, AIDIR 3USS DID TFA SIAl R ofal
Folloll AIEAl, 3 A AAICT Dol ABA 3| ...(AdEmer) 3H aai o=l ofdl uid v aifde? ...(=@era) dai 30 o) AfSawer dics Tt ordl Slot
wfe? ...(=maumet) gsi 30 St PIerst Hel| AT IRPR DI BIeT ...(RM@erel) ¥ 3ol aI AT D2 Bl G| ... (RIaeot)

MR. CHAIRMAN: Next, Shri Nripendra Nath Roy — not present.
...(Interruptions)
3t Jgder yric Ris @ Aemufey s1dlcR, ol v Yeel ol IR Ul ol ... (Raet)
"Rs. 80 lakh was released to S.K. Medical College and Hospital, Muzaffarpur during 2009-10 towards

construction component. Due to non-utilisation of funds, further grants could not be released."

Fccra 80 o FuR g ez & e adf 2009-10 3 223 s¥Y, Aifepor 2aaf ofdl 33 ... (o)

3. Jgd9r Y6 Ris! W16 TR ASiIe 6l 3| 3 ... (RAaeel) 3Muet 368 die 3t dictol P fore st B2 &= 3 ... (aeet) T 3183 VA Teldr 87
& 3ot a1 wormels B2 2Bl g ... (@eer) & 28 3 Pacl Wise s @l &, ... (ae])

MR. CHAIRMAN: Shri Prasanta Kumar Majumdar. Dr. Raghuvansh Prasad Singh, please conclude.

...(Interruptions)
3t Jgd9r YrIrG Ris: 3 wowels @2 8l §) A8y, [ReR ¥ uia ve, 30 AfSael PIerst Fel| el e Sl ASTpY2 3 Wi 38 oRI 3, a8 el
... (craeer)
MR. CHAIRMAN: Please wind up now.

...(Interruptions)

31, 2gdor Y16 RBis: 3id 3, o snor adbi d dI2 3 Dol sl §) SIel &0l BI3A 3 $A A2 3 AdIcT IR Al 6l Aloloita Afl Sft Acot o oIdl &
$391 3T S AIeT Yol 3| Gl 31 301G TR 3ol Dol 3| AT IRPR ...(RMaeller) 3ieTerarst AfADBT DI diol gl FUR w2 ARID fBrerar 8 sz
AaiRier a1 1500 3w uz 71l Brerar 2, Safds smom waff ol ves dar oft o1t fretdn o Ib1R2 3 S b ®I IURI =it 37 sfiswerars Afdept
iz JraiRer 3000 sz 1500 sl fBrerd 3 iz smon @t a1 @1 FBe st o8l Bierar dlolotal el 3cel firorer &b iarctor Afifer of
...(=xaEmer)

MR. CHAIRMAN: We are discussing about the Indian Medical Council. Why are you talking of Anganwadi workers? You are
now bringing in the issue of Anganwadi workers, etc. There is no relevance to this. We have to pass this Bill now.

3t Jgdor g Ris: & sifeer s ©s @1 g ... (@) 3u 9 A% alol Sifdre) ... (@) 3my ot suen & Raene &) ...(x@emer) stoterel
el 3o frorel B Aaretel AR of wif¥a fpen b a1 31 @ snen waff Bt 500 S 1 f=n Sirelr aifdw, ciftpel sodiol 33 oft o] o1l fopal.
...(TENS) TP IARDR H SIBA ANUGS TRl 37 Seel Il AGA DR 3| siererarst Afder aiiz AsiRier @t 3000 siz 1500 uz w3 s
forerar 8 cifcpot amron wall DI Pw ofdl ARIP e frerar sAifere $A Sael bl SRea ) olelelel el S fdrorol bl Jicretol Al of urfed
fopenn, Tt fotmeT of 2abdt @2 <t ... (=Maemer) Sor 3t simen el 3ifc oI 3| IoId! 31U ciidb3t Jb3 ARG I SHSIY

$6dl ardl & Arel I 3Mofl JIA AT Bl B
...(Interruptions)

MR. CHAIRMAN: Now, nothing will go on record. Shri Majumdar to speak now.



(Interruptions)*

#SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Respected Chairman Sir, the Indian Medical Council has a glorious
past in the field of modern medical education and its proper regulation in India. Scores of doctors and research scholars
who have been educated in India are successfully working in various parts of the world like England, USA, Germany etc.
They all have made a mark in the medical arena.

The Medical Council which used to work as a statutory body after being elected by the Indian doctors is how proposed to
be dissolved. It was to come to an end within one year and the governing body was to be set up. But actually 3 years have
passed, and this has not been done as yet. Thus we must know what the motive of the Government is behind this delay. I
suspect that this is being deliberately done to expedite the process of privatization. The reason is that if the private medical
colleges are to follow the norms of MCI then these will not run profitably. If this is the real intention of the Government, it
is be very unfortunate and condemnable. In India, in the rural areas, medical facilities are next to nil. There are no doctors,
no para-medics. The poor people do not receive proper treatment and the medicines are also very expensive. Only the
wealthy persons can avail medical treatments in the cities. Thus if more and more privatization takes place and the rules
and regulations are continuously flouted then the medical system in the country will become weaker and might soon
collapse.

Therefore the Indian Medical Council needs to regain its old glory and should function as an autonomous body. The
Government should not promote privatization as the private players will not be interested in opening new medical colleges
for the benefit of the medical students but will only be busy in maximizing their profits by violating rules. This will adversely
effect the

healthcare facilities of the country as a whole. Flexible measures have been proposed for setting up of medical colleges and
these might only encourage rampant privatization which cannot be supported at all.

Thus I strongly oppose this Indian Medical Council (Amendment) Bill 2012 and conclude my speech.



DR. TARUN MANDAL (JAYNAGAR): Sir, I rise to oppose this Bill with the strongest voice because our hon. Minister
promised to this House that MCI would be restored to its democratic form within one year period but he miserably failed to
do that — and there is no improvement of standardisation of medical education, keeping up of medical ethics, medical
practice, training and research under the Board of Governors (BoG) created as an ad hoc measure.

It is not a simple and insignificant matter; it is a matter of encroachment of the autonomy, the administrative freedom and
democracy of running an autonomous institution which was created by the Act of this Parliament. It was the plan and
dreams, contemplations of our nation builders and freedom fighters. This Board of Governors was built up, as many
speakers stated, most discriminately, very secretly keeping entire medical profession and the concerned people of the
nation in dark.

The first term Board of Governors which was created in the same process but they did a thing and that they did not allow
the brainchild or the wish of the Ministry to create a three and a half years short medical course for the rural population.
They also did not allow for sub-standard medical colleges permissions. For that reason, probably, they could not last for
more than one year. But the second Board of Governors with the experience of its predecessors are submitting to the
wishes and whims of the Government and already they have reduced the teachers student ratio, etc. substandardising the
undergraduate and post-graduate medical education. There are a lot of examples in the States of West Bengal - KPC
medical college — in Kerala, in Uttar Pradesh, in Madhya Pradesh, in Sikkim. For sanctioning the medical colleges and
keeping up their standards, they have violated the norms. This three and a half years course should be immediately
scrapped.

Sir, one more point he mentioned in the objectives. Our Constitution and country cannot give two types of treatment for
two kinds of people — one for village and one for urban people. The intention of creating the National Commission for
Human Resources for Health is not for the purpose of improvement of medical education, research, medical practice,
standard, etc. It would create simply a single window for the benefit of the business community who wants to open
medical colleges or nursing colleges or dental colleges or pharmacy colleges.

Sir, medical subject is a very complex and critical subject which our hon. Minister knows. For the super specialty and muilti-
discipline management further the MCI needs rather divisions to maintain its autonomy and in this era of decentralization,
the Central Government is also decentralizing everything. However, the Minister is bringing the all these complicated things
under one umbrella, under the name of the overarching body; it is not understandable why?

It is not in people's interest. It should be scrapped immediately and the autonomy and democracy of the Medical Council,
which was created by this Parliament, must be restored within six months. The Minister must promise that, only then the
Parliament can pass this Bill.

DR. RATNA DE (HOOGHLY): Mr. Chairman, Sir, at the outset, I would like to state that the Indian Medical Council
(Amendment) Bill, 2012 is brought primarily to extend the term of Board of Governors of the Medical Council of India for
one more year.

The statutory purpose of the existence of the Medical Council of India by having elected medical members from each State
is to protect, promote and maintain the health and safety of the public by ensuring proper standards in the practice of
medicine. Now, the Government is making efforts to dissolve the Medical Council of India. This is nothing but an arbitrary
act.

The National Commission for Human Resources for Health Bill, 2011 aims at decentralization. This act of the Ministry is
aimed at centralization of power as this would take away the autonomy of the Medical Council of India in an undemocratic
way. With such a sorry state of affairs, we feel it unwarranted the move of the Ministry to carry out this amendment to the
Indian Medical Council Act. This would snatch away the autonomous nature of the Medical Council of India.



The glory of the Medical Council of India should be restored. The hon. Minister and the Government should make extra-
ordinary efforts to ensure that this happens sooner rather than later and certainly by not extending the term of Board of
Governors, which is precisely the aim of this Amendment Bill.

Sir, I am of the firm opinion that the hon. Minister should take special interests in setting the MCI house in order and
provide efficient service to the country, which expects a lot from the MCI. I would strongly urge the Minister not to seek
extension of the term of Board of Governors of the MCI and the Minister should withdraw the Bill.

ofl I¥og Rie oPR (Silaer gg oPR): AUl Sft, AfSoer BRI 31w 3= (oleer), kR 2012 U2 dictor Bt 3mue! sopEf <, 3AD e
3 3MUDT MBIR RED BT 3| Sld LRfI3S Bl $io1 fopen SR ar i diS @I o6l fopen SR T Al 3ABT 359 oI o Sit ofreTarR b fOrprId
wflans 31 am &t off, 368 a1 fdpa S AD 3IR AfSDel BldIel DI IR YRl B 1w &t 531 IS DI sIool B3I Al clfdbol IAD AT~
IR of arel i o e b v ad & 3iG2 AR Alold IAREA ARG RIS Yol Sl Bb qu fofpetl, G1 ad formel, o olal g3l 3l
3D of U ay 31T IGID2 33 dIS D) Jolle 3ol &b fo1e el foieT e 3 Uer fopen 3

SI8l a® Jcfl it Bl ol siiz DRI AT ol JAare 3, 3 IS 9D oldl 3, cifdbol A Al il A 3Rl 8 fop 3 Dl dR Sl 314 v ad @I 32
PRIDICT dGTol DI YA ¢llE 8, Sil AI6T U6l bRl oI $ WS I Solldl §T AT Hlold FARLA JALEGT IR dollol DI, 3A $A A i WA D2

SIgl @ diIs dI DRI YuITet! ®I IAdIe 8, 1Sl A ISt uenet! bt sft AfSmer dIcrer &t s3UTerar T IR Bldl 3| 3 A &l BI FRT f&=n

U NN

SIAr 3 3ol f&oll b 3ige 3 AfSdal DIl GRI BIelid ¥ dJoll ST S &, S Well A3Sl Pl a6l ¢RI ST &, A5 oon f&u Sid 3 3l Sia
U9 Bt & dl 98 Pacl NUIRdr A & 33 Sl 8) 3ol $A IS 3 Sl AGRT I[N 3, VT FARe A HA JaR 8, $A R Sl IqsMa
3IY, 3ol W2 WIS of DIS DG oldl IORI 3| BIeId SR i RIGT IRM &, TS Gafeiel eTSA DI A 8l, ollpil Pl a8, 6l o b wed
3liz disfiang 3 oflepdt Sot oI et dIS of fpen 3 5P sietar [pl 8 W dIS siferer 191 3 forukRr oxar 3, 3ahl 321 siGa @1 ulve s 8 b
31T IC 3 b0l & B UlSer &, DS P Bl Al AR-AR AT AD 3l 918 3| SAD eIl 3D BIA Sol DI D 8ft AIS B2ar 3) d IdrR A

3Io[R1el oIl UGS fep Sil AIGT bl & USRI AToId IARFR IARATEGT IRNSI Tollol DI, 3A SIA2 Y3 fepel s

3i 3 3 sicfl Sft A AR A Bcd2 vb dId P fordgel Bl AIEel IR YS9l $A Gl DI IST A 3 dal Idre Adill dl 4l ol 8 3= ydor
Slfeh JAeRY TSI A 8 I8l AR-AR A6l Blddl & fob uaA Sl AFedlel a8l ol Sllol Alfde| A 3¢dilc & b sAoroile dic] Sit 3T ygar 4 orl vet
Izl Xdictol I 9t BT B,

Q1. ¥St61 Y116 Arca (uareferue): arorefin Jsimufer alcw, $f¥Riel At BIRkier @1 3593 ot 3 Astaet fdren &t Sradr B Folle IXTGI oI,
A<ioat iR sifw $f&ar a1 15 a1s 2010 ot sis1 @2 far srn 3liz ufdug & Primlel ol S¥dol & fé1e vw ad & fere 6 Ak dis sifw sxoft
@I 31601 fopar srM) cifdpol 1 adf dw Joirel & ar dl 8IS SIfde @IS Yt 8ff o1&l fdben srrr 3z Yor: v At A9Mmd dlol 12 14 315 2011 @ Yor:
31for orn srm; 16 spra 2011 3 e crpe siuol v ad & smafer a1 <t iz fibe siuel srearRiel e 6 e ad & 3iGe Aqere-3 b dad
ol AD? waAlans &b dfst gorr <} stesh ciftvor s wrasig ot PR of DI YRt ol fpen, frier ufdvie @6 31 6 14 71§ 2012 ot
B aifeT $fE=n BIRIeT et Jeid B sRI 3l 310 b2 Ager 3 aal & e oIrn sk 3

31Ul $TINUI 3 Sof 1 aul 3 worfians & dis sife sidoizl &b DRIt 3 JPITUd URGHRIAT ciol bl ard wdl ciidvel ag gotfewa bt art & foo fStot cilsit
I dI 3w s1q0id 3 aiffdrorc fopar srRI 3 3ol A SAGIAR AFRI U2 HicIcl B AR 3| 3 Ader 3 A2 i) 2Aorr seRmar St of 125 uesil 9 "
B9 3iiw Ataver DI sifw $fEn” &b iz earol feirn srr 3

AUl FABIG, A MUD ATRE A AGIGHRT I ABIG A PG BT & 5 T 3 foewr w2 Mdiss g1 da st Stia B2re 3 ub af &
PRIDIC & S8 6 ABle! cllpdifd AP A Toil orit wRilsms & sil¥dara o am,

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): Hon. Chairperson, Sir, at the outset, I
would like to thank the hon. Members from all the sides having participated in this debate and for giving valuable
suggestions to improve the functioning of the Medical Council of India.

Ultimately, as you may know, different people have different perceptions. In a democracy you cannot stop anybody to
conceive different ideas and speak to their likings. Nobody can stop them in this democracy and so can not 1.

What has happened actually? Everybody knows. I have no complaints against the then Chairperson of the Medical Council
of India and I would like to make it clear that whatever action was taken at that point of time, it was neither initiated by
my Ministry nor by me. As a matter of fact, I came to know like many of you came to know that the CBI has arrested the
then Chairperson and as I have said it was not sponsored or we had not made any complaint also from our
Ministry...(Interruptions)



MR. CHAIRMAN: No comments, please. Hon. Minister, please address the Chair.

SHRI GHULAM NABI AZAD: During his period, I have had a series of meetings with him as to how to improve the
functioning, particularly, how to increase the capacity and increase the number of medical colleges and the human resource
across the country. But at that point of time, I would like to say, by chance I had a question in the other House, though the
whole House, right, left and centre wanted some action to be taken. So, in the wisdom of the Government, at that point of
time, there was no other option but to dissolve, go to the Cabinet and go for the Ordinance.

From here, two things started parallely which, unfortunately, no Member of Parliament asked, and at least if Ruling Party
Members would have asked me, I would have told them what to speak about that. While this has happened, whether that
Chairman would have continued or not, whether that elected Medical Council would have continued or not, the parallel
thing was already going on. It is because, in June, when we came to power, the new UPA-II, in the President's Address
which, everybody knows, is cleared by the Cabinet, the National Council of Human Resources in Health (NCHRH) and a
similar Council was going to be constituted for education as an overall umbrella. In this overall umbrella, all these, be that
Medical Council of India, be that Dental Council, they will be subsumed in that. So, this was the decision of the Government
which was reflected in Rashtrapati's bhashan much before when this unfortunate thing happened. So, I would like to say
that even if that would not have happened, the overarching body, the ball had started rolling. How the ball had started
rolling?

On 4th of June, 2009, in her Address to the Joint Session of the Parliament, Rashtrapati ji announced that the Government
will set up two separate overarching regulatory bodies in higher education and health sector respectively. These are NCHER

and NCHRH. Just one month after Rashtrapati's Bhashan, on 22nd of June, 2009, a task force of the Members was
constituted by the Health Ministry to facilitate the formation of the proposed Commission comprising of Shri Naresh Dayal,
the then Secretary, Dr. M.K. Bhan, Secretary, Department of Bio-Technology, B.K. Srivastava, Director General of Health
Services, Dr. Ranjit Roy, the then former Director, Dr. Shetty, Dr. Reddy, Shri Vaidyanatha Aiyer, former Secretary,
Department of Women and Child Development, Dr. Raghbir Singh, Former Secretary, Legislative Department, and Secretary

for Higher Education. So, this was the committee which was parallely constituted. On 315t of July, the Task Force submitted
its report. Just within two months, the Task Force submitted its report. This also answers why we are seeking extensions
after extensions.

On 7th August, 2009, the State Governments and other stakeholders were requested for their comments and suggestions.
In October, 2009 the report of the Task Force, along with the Draft Bill, was placed on the official website of the Ministry of

Health. On 29t March, 2010, comments were received from 14 States and UTs. This will also give you an answer when
hon. Members are saying that this overarching body should not be there. Which were the States? They were Andhra
Pradesh, Gujarat, West Bengal, UP, Rajasthan, Assam, Kerala, Tamil Nadu, Pondicherry, Delhi, Andaman & Nicobar Islands,

Sikkim, Dadra and Nagar Haveli, and other stakeholders. Out of all these States, only Kerala Government did not support

the proposal. From 17t to 19t June, 2010, regional consultations were held at Delhi for the North India, at Mumbai for the
Western India, at Bangalore for the Southern India, at Kolkata for Eastern India, and at Chennai for another part of the
Southern India attended by Vice-Chancellors, Principals of Medical Colleges, medical practitioners, academicians,
representatives of regional IMA besides representatives of 17 State Governments. While a wide range of opinion was
expressed, the overwhelming consensus was in favour of urgent reform in medical education.

On 30th August, 2010, a Conference of Central Council of Health and Family Welfare — which consists of all the
Health Ministers of the country and the Health Minister of India is the Chairman — was held. This body also consists of the
Principal Secretaries and the Secretaries of Health of the entire country.

So, the Health Ministers, Health Secretaries of the entire country presided over by the Minister of Health,
Government of India and the officers, are the members of this apex advisory body. In the presence of 24 State Health
Ministers, the proposal was unanimously accepted with some suggestions to be incorporated and which were subsequently
incorporated.

Following the Conference, the Ministry revised the draft and the suggestions were incorporated. Then, on March,
2011, the Cabinet Secretariat directed the Ministry to hold inter-Ministerial consultation and resubmit the Report. So, having
gone into the consultation, we were supposed to consult the various Ministries, particularly, the HRD Ministry, and it took
us fairly a long time. That is why, we had to come before the Parliament second time to get its permission.

On 17th September, 2011, the Secretary (Legislative) convened second meeting of the officials of the Ministry of



Health and HRD to resolve the issues. Then, on 14th October, 2011, a revised Bill was submitted to the Ministry of Law and
Justice for concurrence. On 15t November, 2011, a revised Cabinet Note and NCHRH Bill duly concurred by the Ministry of
Law and Justice was received. On 8t December, 2011, the revised Cabinet Note was submitted to the Cabinet Secretary.

On 13t December, 2011, the Cabinet approved the proposal and on 2219 December, 2011, the Bill was introduced in the
Rajya Sabha and subsequently in December, 2011 itself the hon. Chairman of Rajya Sabha forwarded that to the Select
Committee. Since December, 2011, this Bill is before the hon. Standing Committee.

I have said the parallel things. While I said that it will be initially for one year, the purpose at that point of time was
that within one year we will be able to constitute this overarching body but as I have given, blow by blow, how difficult it
was; the more we went into it, the more we thought that it is most important. After 1956 Bill, we are going to make some
change and this change could not have been done by the Ministry which is sitting with some officials. We wanted a wide
ranging consultation; we wanted the academicians to be a part of it; we wanted all the State Governments to be on board;
we wanted principals of the medical colleges to be a part of it; and we wanted Vice-Chancellors of the entire country, who
are dealing with the medical education, to be on Board. Why were we taking them on Board because some suggestions
were coming and those suggestions were simultaneously incorporated in it? Whenever we used to have a Meeting again,
those suggestions were either passed or some more suggestions were given. So, that necessitated us to come into the
Parliament once, twice and thrice.

Having realised that the hon. Chairman of Rajya Sabha has forwarded this to the hon. Standing Committee, I was expecting
that by February, March or latest by April, the Standing Committee will clear this. Thereafter, I can come before this august
House not only for the third extension but also for the overarching body, which is the policy decision of the Government. It
is not an individual decision but it is a policy decision of the Government. All of you were witness to the first Speech of
Rashtrapatiji. Since, it could not come from the Standing Committee, I had no other option. The date of the second

extension, which the Parliament has granted, is going to be over on 14th. During the Session, I cannot go in for an
Ordinance. Therefore, now, the only available form for me was to bring a small Amendment in the existing MCI Bill, where
we had sought from one year to two years. Here, I am just seeking permission from two years to three years. It is not
necessary that we may have to wait for full three years. The moment we get the recommendations from the Standing
Committee -- if I get it tomorrow - I can come before the House in the Monsoon Session itself. But I cannot say here that I
would do it within three to four months. Suppose, for three to four months, the Standing Committee does not send me the
recommendations, tomorrow you would haul me up that I had said that I would do it within three to four
months...(Interruptions)

MR. CHAIRMAN : Dr. Ram Chandra Dome, please take your seat. He is not yielding.
...(Interruptions)
SHRI GHULAM NABI AZAD: This is what I am saying....(Interruptions)
Well, I would request through you because the Members of the hon. Standing Committee must be all sitting here or there.
DR. RAM CHANDRA DOME : That Standing Committee may not favour it.
MR. CHAIRMAN: That is a different issue.
SHRI GHULAM NABI AZAD: The Standing Committee may favour or may not favour it, it is beside the point...(Interruptions)
MR. CHAIRMAN: Hon. Members, no interference, please.
...(Interruptions)
MR. CHAIRMAN: Nothing will go on record except the reply of the hon. Minister,
(Interruptions)*

SHRI GHULAM NAZBI AZAD: So, whatever recommendation would be there, that is beside the point. But I cannot move
forward having a Bill referred to the Standing Committee. In the absence of any Report, I cannot move forward. So, I can
only expect that the Report comes as soon as possible so that we can go ahead with the overarching body. That is my
answer to that.

Sir, there are two more points. I would not take more than five minutes in explaining them. My friend, Dr. Sanjay Jaiswal
has said that whatever has been done in three years, I had nothing to do with that as the Health Minister. All these



notifications, as many as 22, have been done during this Government under the Health Minister, Ghulam Nabi Azad! Each
notification, in original, is with me. I can lay them; I can distribute them among all the Members of this august House. And
whether this was during the period of erstwhile MCI Chairman, I have had a series of meetings. You can check up with him.
First day, the moment I took the charge — as a matter of fact, when I was the Chief Minister of Jammu and Kashmir just
before taking over as the Union Health Minister, I was the Health Minister of the State also. As a Health Minister I had
identified some grey areas. There was an acute shortage of human resource. There was an immediate need for setting up
more medical colleges. The first thing I did was to have it discussed in the Union Health Ministry. I think, within a week
after taking over as the Health Minister, I discussed with Mr. Ketan Desai that these are the grey areas, which I have

identified as the Chief Minister-cum-Health Minister of Jammu and Kashmir.

For the first time, I become a Junior Minister was about 31 years back under Shrimati Indira Gandhi. I think, at that time
you might be studying. Since then I have not asked any Prime Minister to allot me a particular portfolio. I have had an
opportunity to work with all the congress Prime Ministers. I have never requested any Prime Minister as to what portfolio I
would like to have. But this time, I requested the hon. Prime Minister. I told him: "You know my keen interest when I was
the Chief Minster. Every time, I would come to you, only for having more hospitals." But then I realised that mere hospitals
are not going to do wonders because there are no doctors; and there are no nurses. The first thing that was unfolded to
me was that if we increase the colleges, there is ho human resource; and there is no faculty. So, then these are the
discussions I had. I think, I had as many as one dozen meetings with Mr. Ketan Desai. So, you are saying whether it is old
DCI or MCI or new MCI. Whether this was old or new, all were in my Ministry and I had discussion with all of them. This is
what I want to end. This was subsequent to my decision. I cannot say that I told him to do this. I posed him the problems
of Medical Council. It is for them to give the solution and the solution was given to me and the Notification was issued with
the permission under my signature. I am very sorry you tried to mislead the House that the Minister had nothing to do with
all these notifications and decisions. I am very sorry. I would like to impress this. I think you, being a new Member, can
take the liberty.

3. Fiorr SIRRIArCT (Ufas TeurRu): 331 uifelereic 3 smudT Recdic o b Ao AT A SAIGT AT AD AfSDA DRRI ... (o)
oft arerat ol 3irenG: 3muol Wifvers & @i o oft)... (=)

31, USRI SIRIACICT: 3UDI ITIHT oI AB YUISIC, ATS A SRAIST AR AP ...(ALeT) A2, Aol Uil TG A Fecdic odl = ey Aot smuept
SITYUT UG &ll| cTRC SR 3(IUol il dletl o Iél it Hol @dl 3| s 3uudh cirsel 3 b SApR® 3 oo ordl alar 3 ... (cuderoer)

oft s1eter o1dl 31reTG: IS Sft, 33 aep 3rem! i eff ...(Raeer) Aol Mol Glrel &2 o, a2 Rifores a1B a8 w9 3, 3l 381, a6 Dl
3 oo gy RBurdde of dier 2ret a=n fpen? ... (xuqemar)

MR. CHAIRMAN: Please address the Chair. You address the Chair.

...(Interruptions)
MR. CHAIRMAN: No commentary please.

...(Interruptions)
MR. CHAIRMAN: Nothing will go on record except the Minister's reply.

(Interruptions)*
oft s1eTat oref} ammetIG: 3t smuet sl warett Aol ad off s ad BESN? A Al A BE & § b IRPR of el 2009 3 4 o1 Bt Aecufer St B
v 3 SIcH 3 fop sffaw snffer dfst smusht sfiz 336t AfSma BER, Sca dRRe iz al¥fsr TR 33wm! &z 86! 30db sdfdes YRSt
3 ez BoY & AfSDT BISRICT DY 9101 o1d] B2 28 &) & Sl DRI DY 9101 oldl B2 28 &) & oiffer BISRIcT D 9ioT oIl B2 28 &) 1D
P2 R1b v 3iaz anffer dict goreht B A off Agz=r St 3z  seiferes 9, ... (=aeEne)

MR. CHAIRMAN: Nothing will go on record.
(Interruptions)*

SHRI GHULAM NABI AZAD: Sir, I would only submit that at this point of time let us not discuss the overarching body
because the moment it comes from the Standing Committee regarding the overarching body and when I come before the
Parliament with a Bill, at that point of time we have to discuss the overarching body. Why did I mention about overarching
body? I mentioned that because even the erstwhile President, Medical Council would have continued even otherwise that
had to be subsumed in this overarching body because we had already initiated



that had to be subsumed in this overarching body because we had already initiated the process of setting up an overarching
body. So, in this background I have said that.

Now insofar as transparency is concerned, I think within one week after my taking over as Health Minister; in the first Press
Conference I have had as Health Minister, I said there are complaints that there is corruption in Medical Council and there
is corruption in the Health Ministry. In the Press Conference I said I do not keep mobile phone.

14.00 hrs.

But, I have this e-mail at my residence, not even at my office. This is my e-mail and these are my private telephone
numbers. If anybody on behalf of the Minister, on behalf of the Ministry, on behalf of the Board of Governors, on behalf of
erstwhile Medical Council members, then the erstwhile Medical Council was there, approaches to any medical college,
dental college, nursing college for asking the money, you should send an e-mail and telephone me to inform me about it.
The next day, I wrote a letter to all the principals and the chairmen, those who are owning the medical colleges and dental
colleges across the country. Since then it is on website and in 2011, I repeated the same letter that they should write to
me. Now, if somebody is doing anything, I am not to be held responsible. ...(Interruptions)

MR. CHAIRMAN: Please sit down, Madam. Let him complete his reply.
...(Interruptions)

MR. CHAIRMAN: Mr. Minister, you please address the Chair.
...(Interruptions)

SHRI GHULAM NABI AZAD: Madam, you had your say....(Interruptions)

That is why, the Health Minister has only one power under 10 (a) that if a Medical Council of India rejects any medical
college, the Health Minister or the Health Ministry can send an independent enquiry committee to conduct the enquiry
whether MCI has done good or bad, and then he can give the permission.

When the first opportunity came and this was dissolved, I dispensed with that power of the Ministry and gave it to the
Medical Council as I did not want to get into this. All powers are vested with the Medical Council. Nothing comes to me for
any action; the only power that we have kept with us is to give the written directions, the policy decisions. The policy
decision is whether we have to increase the human resource, whether we have to increase the number of colleges, and
whether we have to change the regulation. Except that policy, as Health Ministry or Health Minister, we do not go into all
other things. So, keeping all these things in mind, it has been done. I have had to speak lot many things, but since we have
already taken a lot of time, I would request hon. Members and seek their cooperation that this extension from two years to
three years may be granted.

MR. CHAIRMAN: Now, the question is:

"That the Bill further to amend the Indian Medical Council Act, 1956, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill.
Clause 2 Amendment of Section 3 A of Act 102 of 1956
MR. CHAIRMAN: The question is:
"That clause 2 stand part of the Bill.
The motion was adopted.

Clause 2 was added to the Bill.



Clause 1, the Enacting Formula and the long Title were added to the Bill.
SHRI GHULAM NABI AZAD: Sir, I beg to move:
"That the Bill be passed.”
MR. CHAIRMAN: The question is:
"That the Bill be passed.”
SHRI BASU DEB ACHARIA (BANKURA): Sir, we want division.
MR. CHAIRMAN: Okay. Let the Lobbies be cleared.
Now, the Lobbies have been cleared. Hon. Members, please take your seats.
...(Interruptions)
MR. CHAIRMAN: Please have order in the House.
...(Interruptions)
MR. CHAIRMAN: I would request the Secretary-General to read out the instructions for the convenience of the Members.

Please have order in the House.

...(Interruptions)
MR. CHAIRMAN: Silence please.

...(Interruptions)
MR. CHAIRMAN: Please have order in the House.

...(Interruptions)

MR. CHAIRMAN: Now, Secretary-General may please read out the instructions.

SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the following points in the operation of the
Automatic Vote Recording System:-

1. Before a Division starts, every hon. Member should occupy his or her own seat and operate the system from that
seat only.

2. As may kindly be seen, the red bulbs above display boards on either side of hon. Speaker's Chair are already glowing.
This means the voting system has been activated.

3. For voting, please press the following two buttons simultaneously immediately after sounding of first gong, namely,
one "Red" button in front of the hon. Member on the head phone plate and also any one of the following buttons
fixed on the top of the desk or seats:

Ayes - Green Colour
Noes - Red Colour
Abstain- Yellow Colour
4. It is essential to keep both the buttons pressed till the second gong sound is heard and the red bulbs are "off".

5. Important: The Hon. Members may please note that the vote will not be registered if both buttons are not kept
pressed simultaneously till the sounding of the second gong.

6. Please do not press the amber button (P) during Division.

7. Hon. Members can actually "see" their vote on display boards and on their desk unit.



8. In case vote is not registered, they may call for voting through slips.

MR. CHAIRMAN: The question is:
"That the Bill be passed.

The Lok Sabha divided:
AYES 14.09 hrs
Agarwal, Shri Jai Prakash
Amlabe, Shri Narayan Singh
Azharuddin, Mohammed
Baalu, Shri T.R.
Bairwa, Shri Khiladi Lal
Baite, Shri Thangso
Bajwa, Shri Pratap Singh
Bansal, Shri Pawan Kumar
Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Chang, Shri C.M.
Chauhan, Shrimati Rajkumari
Chidambaram, Shri P.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
'Commando’, Shri Kamal Kishor
Dasmunsi, Shrimati Deepa
Dikshit, Shri Sandeep
Elangovan, Shri T.K.S.
Engti, Shri Biren Singh
Gadhvi, Shri Mukesh Bhairavdanji
Gandhiselvan, Shri S.
Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Hari, Shri Sabbam

*Hegde, Shri K. Jayaprakash



Hussain, Shri Ismail

Jahan, Shrimati Kaisar
Jakhar, Shri Badri Ram
Jena, Shri Srikant

Jhansi Lakshmi, Shrimati Botcha
Joshi, Shri Mahesh

Kalmadi, Shri Suresh
Kataria, Shri Lalchand
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatri, Dr. Nirmal
Khursheed, Shri Salman
Kowase, Shri Marotrao Sainuji
Kumar, Shri Ramesh
Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Maken, Shri Ajay

Meena, Shri Namo Narain
Meghe, Shri Datta

Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal
Mukherjee, Shri Pranab
Narah, Shrimati Ranee
Narayanasamy, Shri V.
Natrajan, Kumari Meenakshi

Nirupam, Shri Sanjay



Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Patel, Shri Bal Kumar

Patel, Shri Kishanbhai V.
Pradhan, Shri Amarnath
Purandeswari, Shrimati D.
Raghavan, Shri M.K.
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.

Rane, Shri Nilesh Narayan
Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Sahay, Shri Subodh Kant

Sai Prathap, Shri A.
Sardinha, Shri Francisco Cosme
Shekhawat, Shri Gopal Singh
Shinde, Shri Sushilkumar
Sibal, Shri Kapil

Singh, Chaudhary Lal
*Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Ijyaraj

Singh, Shri Ravneet

Singh, Shri Vijay Bahadur
Singh, Shri Virbhadra
Suklabaidya, Shri Lalit Mohan
Suresh, Shri Kodikkunnil
Tagore, Shri Manicka

Tamta, Shri Pradeep
Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor



Thomas, Prof. K.V.

Tirath, Shrimati Krishna
Vardhan, Shri Harsh
Viswanathan, Shri P.
Vundavalli, Shri Aruna Kumar

Yadav, Shri Arun

NOES

Acharia, Shri Basu Deb
Advani, Shri L.K.

*Ajnala, Dr. Rattan Singh
Argal, Shri Ashok

Azad, Shri Kirti

Bais, Shri Ramesh

Banerjee, Shri Kalyan

Baske, Shri Pulin Bihari
Besra, Shri Devidhan

Biju, Shri P.K.

Chauhan, Shri Prabhatsinh P.
Choudhary, Shri Bhudeo
Chowdhury, Shri Bansa Gopal
Dastidar, Dr. Kakoli Ghosh
De, Dr. Ratna

Deka, Shri Ramen

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama

Dome, Dr. Ram Chandra
Dubey, Shri Nishikant
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shrimati Maneka
Haque, Sk. Saidul

Hassan, Dr. Monazir

Hussain, Shri Syed Shahnawaz

Jaiswal, Dr. Sanjay



Judev, Shri Dilip Singh
Karunakaran, Shri P.
Kumar, Shri Kaushalendra
Kumari, Shrimati Putul
Lingam, Shri P.

Mahtab, Shri Bhartruhari
Majumdar, Shri Prasanta Kumar
Malik, Shri Sakti Mohan
Mandal, Dr. Tarun

Manian, Shri O.S.

Manjhi, Shri Hari

Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad
Naik, Shri Shripad Yesso
Naskar, Shri Gobinda Chandra
Patel, Shri Devji M.

Pathak, Shri Harin

Potai, Shri Sohan

Rathwa, Shri Ramsinh

Roy, Shri Mahendra Kumar
Roy, Shrimati Shatabdi
Saha, Dr. Anup Kumar
Satpathy, Shri Tathagata
Singh, Shri Jaswant

Singh, Shri Pashupati Nath
Singh, Shri Rakesh

Sinha, Shri Yashwant
Sugumar, Shri K.
Venugopal, Dr. P.
Vishwanath Katti, Shri Ramesh
Yadav, Prof. Ranjan Prasad

Yadav, Shri Hukmadeo Narayan



MR. CHAIRMAN: Subject to correctionz, the result of the Division is :
Ayes : 100
Noes : 57

The motion was adopted.

...(Interruptions)
SHRI BASU DEB ACHARIA: Sir, I am walking out in protest.
...(Interruptions)
14.12 hrs
At this stage, Shri Basu Deb Acharia and some other

hon. Members left the House.



